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J  U  D  G  M  E  N  T

1. The  factual  matrix  of  the  prosecution  is  that  on  02.01.2011

informant Smti. Radhika Mahato lodged an FIR with the Officer-in-charge

of Bihpuria Police Station alleging that at about 7:00 PM on 01.01.2011

while her son Sri Tulan Mahato (aged 20 years) was having feast on the

occasion  of  New  Year  in  the  house  of  one  Sri  Kancha  Sarki  (Labor)

situated near embankment at  Bhuyan Gaon,  accused persons Sri  Sutu

Bhuyan, Sri Sanju Bhuyan and Sri Narayan Bhuyan, in a body, entered the

house  of  said  Kancha  Sarki  by  breaking  the  door  of  the  house  and

assaulted her son with bottle causing grievous injuries on his head and

forehead. It is further alleged that at the time of the occurrence when the

wife and daughter of Kancha Sarki tried to free her son from the accused

persons then they also assaulted them. The injured son of the informant

was shifted to hospital  where he was undergoing medical treatment in

critical condition at the time of filing of the FIR. Hence, the case. 

2. The Officer-in-charge of  Bihpuria Police Station on receipt of the

ejahar, registered  a  case  vide  Bihpuria  P.S.  Case  No.  04/2011  u/s

448/325/34, IPC and got the investigation into the case commenced. The

investigating  officer,  after  completing  the  investigation,  submitted

charge-sheet  u/s  448/323/34,  IPC  against  accused  persons  Sri  Sutu

Bhuyan, Sri Sanju Bhuyan and Sri Narayan Bhuyan to stand trial in the

Court. 

3. On  receipt  of  the  charge-sheet,  cognizance  of  the  offence  u/s

448/323/34, IPC was taken as per section 190(1)(b), Cr.P.C. The accused

persons entered their appearance before this Court  after receiving the

summons. Copies were furnished to the accused persons as per provision

contained  in  section  207,  Cr.P.C.  The  particulars  of  offence  u/s

448/323/34, IPC when being read over and explained the accused persons

they pleaded not guilty and claimed to be tried.

Points for determination:

4. The points which are required to be determined for a just decision

of this case are as follows:
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(a) Whether accused persons, at about 7:00 PM on 01.01.2011, at village

Gandhia Bhuyan Gaon, under Bihpuria Police Station, in furtherance of

their common intention, committed criminal house trespass by entering

into  the  house  of  Sri  Kancha  Sarki  (Labor)  with  intent  to  commit  an

offence, and thereby committed an offence punishable u/s 448/34, IPC ?

(b) Whether accused persons, at about 7:00 PM on 01.01.2011, at village

Gandhia Bhuyan Gaon, under Bihpuria Police Station, in furtherance of

their common intention, voluntarily caused hurt to Sri Tulan Mahato and

Smti. Bhaktamaya Labor, and thereby committed an offence punishable

u/s 323/34, IPC ?

5. During  the  trial  the  Prosecution  side  could  examine  6  (six)

witnesses namely Smti. Radhika Mahato (PW-1), Sri Tulan Mahato (PW-2),

Smti. Bhaktamaya Labor (PW-3), Sri Bijoy Mahato (PW-4), Dr. Lalit Kumar

Baruah (PW-5) and Sri Sarbeswar Nath (PW-6). The prosecution has also

exhibited 4 (four) documents (Shown in the Annexure appended below).

The defence has cross-examined prosecution witnesses and thereafter all

the incriminating materials appeared in the evidence of the prosecution

witnesses against the accused persons was put to their explanation under

section 313, Cr. P.C. The defence plea was in completed denial. I  have

heard the Argument of both sides and thereupon come to the following

finding:

DISCUSSION, DECISION AND REASONS THEREOF:

6. The facts and evidence that need to be appreciated for deciding on

both  the  points  are  common  as  such  they  are  taken  together  for

discussion for the sake of convenience.

7. Let me set out  the discussion with the evidence of  the medical

officer.  PW-5  Dr.  Lalit  Kumar  Baruah  deposed that  on  01.01.2011,  at

about 9:00 PM he examined Tulan Mahato and found lacerated injury over

left temporal region of size 3” X 1” X 1”  obliquely. According to him the

nature of the injury was simple and caused by blunt object and it was

fresh injury. The patient was admitted for observation and was discharged
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on 03.01.2011. He further deposed that again, on 03.01.2011, at about

4:00 PM, he examined one Smti. Bhaktimaya Labor and found bruise over

right leg, right arm which was three days old simple injury caused by

blunt object. He exhibited Ext-1 and Ext-2 injury certificates. In his cross-

examination, PW-5 has stated that the injury of Ext-1 may be caused by

falling or dashing against hard object. The injury mentioned in Ext-2 may

also be caused by falling or dashing on hard object. 

8. The above deposition of the medical officer shows that on 1.1.2011

at 9 PM Sri Tulan Mahato had fresh lacerated injury over left temporal

region and on 3.1.2011 at 4:00 PM, Smti. Bhaktimaya Labor had three

days old simple bruise injury in the right leg and right arm. Thus it has

established that both the victims had injuries on their person which dates

back to 1.1.2011. Now let me cogitate upon the facts which occasioned

the injuries in the person of the victims.

9. PW-2 Sri Tulan Mahato is the victim in this case and he has deposed

in evidence that he had gone to a house of a Nepali person situated at

Bhuyan Gaon on the eve of New Year i.e. on the night of the occurrence,

where he was asked to take meal. While he was sitting waiting for the

meal, the three accused persons came there and one of them assaulted

him with a glass bottle on his forehead. Thereafter, the accused persons

got  hold of  him, dragged him out of  the house and assaulted him by

pressing with their feet. He went to his house and informed his family

members about the occurrence whereupon his mother lodged an ejahar

at Bihpuria Police Station. He sustained injuries on his forehead, waist and

on the knee of his right leg and underwent medical treatment at Bihpuria

Hospital.  

10. In his cross-examination, PW-2 has stated that he does not know

the name of the Nepali  person in whose house he went to take meal

which is some 2 kilometres away from that of his house. He however,

sometimes  used  to  visit  the  house  of  the  Nepali  person,  in  case  of

requirement. There was no electric light in the house of that person i.e.
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where the occurrence took place. He asserted that the accused persons

were known to him from before. 

11. PW-3 Smti. Bhaktamaya Labor, is another victim, and it was in her

daughter’s house that the occurrence had taken place. According to her,

Tulan Mahato (PW-1) had visited the house of her daughter Rukmini which

is situated near her house and both the house has common courtyard. At

the time of  occurrence,  accused Sutu was loitering on the road.  After

Tulan called Rukmini’s five years old son Karan as ‘dost’, accused Sutu

called Narayan and Sanju and thereafter, the accused persons dragged

Tulan (PW-2) out of the house of Rukmini when accused Narayan struck

his head with a bottle and dragged him out and thereafter the accused

persons assaulted Tulan Mahato. She tried to rescue Tulan Mahato, when

accused Sutu assaulted her for which she sustained injury in her knee.

According to her victim Tulan Mahato sustained injuries in the left side of

his head.

12. In  her  cross-examination,  PW-3  stated  that  after  the  accused

persons left the place, they broke the ‘ber’ (wall made of split bamboo) of

Rukmini’s house and brought out Tulan and thereafter he went away and

after that no incident had taken place. She added that the house of victim

Tulan Mahato is some one kilometre away from that of Rukmini’s house.

At  that  time,  according  to  her,  her  son-in-law was  not  present  in  the

house as he had gone to play band in a marriage party. She clarified that

victim Tulan Mahato had come to their house and was dressing a hen to

prepare a meal with the same. She averred that victim Tulan Mahato used

to visit their house and used to dress hen and take meal. 

13. So both the victims have corroborated each other on the point that

victim Tulan Mahato was beaten up by the accused persons when he had

come to the house of Bhaktimaya’s daughter’s house. Now let me check

what the deposition of other evidence reveals.

14. PW-1 Smti. Radhika Mahato, is the informant who has deposed that

her son Tulan Mahato had gone to the house of  her  related daughter

situated at Bhuyan Gaon and in the evening time he had come to the
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house  of  a  person  belonging  to  Nepali  community,  where  the  three

accused  persons  assaulted  him with  bottle  and  iron  rod  for  which  he

sustained cut injury by the side of his head. Thereafter, he fled away from

there and came to her house and fell down. Thereafter, he was taken to

Bihpuria  Hospital.  She  lodged  an  ejahar  at  Bihpuria  Police  Station  by

putting her thumb impression. 

15. In her cross-examination, PW-1 has stated that she had not seen

accused  persons  assaulting  her  son  Tulan  Mahato.  The  place  of

occurrence is not too far away from their house. In between her house

and  the  house  of  the  Nepali  person  there  are  houses  of  some  other

persons. According to her, the place of occurrence is situated after the

houses of Raj Kishor and Mahabir Saikia. She has asseverated that victim

Tulan Mahato had alone came running from the house of  a  person  of

Nepali community. She has averred that the occurrence though took place

in the evening but it was moon lit night. She had seen the mark of assault

on the back and cheek of Tulan Mahato. At the time while taking Tulan

Mahato  to  the  hospital  she  accompanied  the  victim  along  with  her

brothers. Bijay (PW-4), Ajay, Jayram, Pratap Mahato accompanied them to

the hospital.

16. PW-4 Sri Bijoy Mahato, is the elder brother of Tulan Mahato, who

has deposed that his brother Tulan Mahato had gone to the house of one

Kancha situated at Bhuyan Gaon. But after being beaten up there, his

brother returned home in injured condition, he became senseless after

being felled down. There was cut injury on the side of forehead of his

brother which was bleeding and as such he was taken to Bihpuria Hospital

by 108 vehicle. His brother regained his senses at hospital and told him

that the accused persons had assaulted him. In his cross-examination,

PW-4  has  stated  that  he  does  not  remember  on  which  side  of  the

forehead his brother sustained injury. He clarified that Kancha is not a

relative  of  their  family  and  he  does  not  frequent  his  house.  He  also

expressed ignorance if liquor is sold in the house of Kancha.  
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17. PW-6 Sri Sarbeswar Nath has deposed that during investigation he

visited the place of occurrence and inspected the same and prepared the

sketch-map of the place of occurrence, he examined the witnesses of this

case  and  recorded  their  statements.  Finding  incriminating  materials

against the accused persons Sutu Bhuyan, Narayan Bhuyan and Sanju

Bhuyan, he went on searching for them in their house, but did not find

them there and asked their family members to send them to the police

station. Later the three accused persons surrendered at the police station

whereupon he interrogated them and arrested them and released them

on bail as the sections were bailable. He collected the injury certificates of

the  victims  and  after  completing  the  investigation,  submitted  charge-

sheet u/s 448/323/34, IPC against accused persons Sutu Bhuyan, Narayan

Bhuyan  and  Sanju  Bhuyan.  He  exhibited  Ext-3  sketch  map  and  Ext-4

charge-sheet.

18. In his cross-examination, PW-6 has stated that in the sketch-map,

he did not mention any broken ‘ber’ (wall made of split bamboo). He did

not  seize  any  broken  bottle  or  any  other  material  or  any  weapon  in

connection with this case. There is no G.D Entry of 02.01.2011 regarding

police requisition in respect of medical examination of Tulan Mahato. In

the Case Diary there is no entry or note regarding the verbal information

about the occurrence on 02.02.2011. He did not find any broken door at

the PO. On 02.01.2011, no police personnel of Bihpuria Police Station had

gone to the PO on getting verbal information. According to him witness

Bhaktamaya Labor did not tell him that after Tulan called Karan as 'dost',

accused  Sutu  called  Narayan  and  Sanju  and  thereafter,  the  accused

persons pulled Tulan out of the house of Rukmini and before pulling him

Narayan assaulted Tulan on his head with a bottle and dragged him out

and thereafter the accused persons assaulted Tulan and as she tried to

rescue Tulan,  Sutu assaulted her also and she sustained injury on her

knee and Tulan sustained injury on the left side of his head. But she had

stated before me that Sutu assaulted Tulan with something. Witness Tulan

Mahato did not tell him that the accused persons went to the PO and one

of them hit him with glass bottle and dragged him and brought him out

and assaulted him by forcibly pressing with their feet. 
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19. As against this prosecution witnesses DW-1 Aniruddha Bhuyan has

deposed that in the house of one Kancha,  victim Tulan had consumed

liquor  and  had  gone  away  after  creating  commotion.  He  went  to  the

house of Kancha but had not seen accused persons present there. He in

cross-examination  has  admitted  that  accused  persons  belongs  to  his

family,  but  at  the  same  time  had  clarified  to  have  not  seen  the

occurrence  except  hearing  commotion.  Another  DW Moon Bhuyan has

admitted that there was a quarrel between accused persons and victim

but  he  had  not  seen  accused  persons  assaulting  Tulan.  DW-2  Junali

Bhuyan corroborated the version of DW Moon Bhuyan by saying that she

did not see any marpit (physical  fight) except altercation between the

parties. Both Moon Bhuyan and Junali Bhuyan, have however, had made

no secret of their good relation with the accused persons. 

20. The  versions  of  the  above  DWs indeed pointer  to  the  fact  that

accused persons had a face off with victim at the relevant time of the

occurrence. Although accused persons in their statement under section

313 Cr.P.C  statement has stated that  it  was villagers who had chased

victim Tulan Mahato from the house of Rukmini and while fleeing away he

fell on the bamboo fencing and sustained injuries, but this fact remained

not-proved in the evidence of the defence witnesses. The defence case as

emanated  from  the  suggestions  given  to  the  witnesses  reflexes  a

situation where victim Tulan Mahato had consumed liquor in the house of

the daughter of  another victim Bhaktamaya Labor  (PW-3) and created

ruckus  out  there,  when  the  villagers  chased  him  for  which  he  went

running and had a fall on bamboo fencing which caused his injuries. There

is not even a suggestion in the evidence of the prosecution witnesses that

these three DWs were present at the place of the occurrence or had any

chance to come to that place after the occurrence. These DWs have not

even stated that victim Tulan Mahato was being chased by the villagers,

but they have iterated that victim Tulan Mahato had a brawl with accused

persons.  Thus  it  has  solidifies  the  prosecution  version  that  indeed

accused persons and victims had a face off at the time of the occurrence.

Thus, I am of the reasonable opinion that the deposition of three defence

witness has failed to winch forth any circumstance which can exculpate
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the role of accused persons from the fact that they were indeed present

at the place of the occurrence and had a face-off with victim Tulan Mahato

(PW-3) and Bhaktamaya Labor (PW-3). 

21. The defence side has brought forth a point to salvage the case

against accused persons pertaining to the fact that the occurrence took

place in the house of one Rukmini Dorjee but despite the fact that she is

cited as a witness in the charge-sheet, yet the prosecution has failed to

adduce her adduce. It is indeed a lapse on the part of the prosecution but

before giving weight to this argument, let me discuss how the evidence of

injured witnesses need to be appreciated. 

22. In  MANO  DUTTA  VS  STATE  OF  U.P.  (2012)  4  SCC  79 the

Hon’ble Supreme Court of India while discussing the credence that need

to be placed to the version of an injured witness has observed as “31. We

may refer to Abdul Sayee vs State of M.P. [(2010) 10 SCC 259] where this

Court has as under…..”28. The question of the weight to be attached to

the  evidence  of  the  witness  who  was  himself  injured  in  the  course

occurrence has been extensively discussed by this Court. Where a witness

to the occurrence has himself been injured in the incident, the testimony

of such a witness is generally considered to be very reliable, as he is a

witness that comes with a built-in guarantee of his presence at the scene

of crime and is unlikely to spare his actual assailant’s in order to falsely

implicate  someone.  Convincingly  evidence  is  required  to  discredit  an

injured witness.”

23. In short,  there exists built-in guarantee in the version of injured

witnesses because of the fact that it is a proof of their presence at the

scene of crime and that they would not like to spare their actual assailant.

To  counter  the  version  of  the  injured  witnesses  strong  evidence  is

required. In the instant case, victim PW-2 Tulan Mahato and PW-3 Smti

Bhaktamay have corroborated each other on material point that it was

the  accused  persons  who  had  entered  the  house  of  Bhaktamaya’s

daughter’s hosue and assaulted Tulan Mahato first and when Bhaktamay
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(PW-3) came to rescue Tulan Mahato, the accused persons also assaulted

her. 

24. Now coming on to the defence argument that non-examination of

vital witness i.e Rukmini Dorjee in whose house the occurrence had taken

place,  have prejudiced them. Again let me quote a felicitous judgement

of  the  full  bench  of  the  Hon’ble  Supreme  Court  to  address  such

situtations.

25. In KRISHNA MOCHI AND OTHERS VS STATE OF BIHAR (2002)

6 SCC 81  a full Bench of the Hon’ble Apex Court while discussing the

impact  of  non-examination of  I/O and other material  witnesses by the

prosecution  has  held  “36…..  That  apart  it  is  well  settled  that  non-

examination of any witness would not affect the prosecution case, but in

a given case non-examination of a material witness may affect the same.

Reference in this connection may be made to the decision of this Court in

the case of Masalti [Masalti vs State of U.P AIR 1965 SC 102]. It is settled

that  non-examination  of  investigating  officer  is  not  fatal  for  the

prosecution  unless  it  is  shown  that  the  accused  has  been  prejudiced

thereby. In the case in hand, in any view of the matter, it could not be

pointed out that the defence has been prejudiced in any manner by non-

examination of Inspection Ram Japit Kumar.”

26. According to defence, Rukmini Dorjee was a material witness, but I

humbly  disagree  with  this  argument  on  the  ground that  although the

occurrence took inside her house,  but the house of  victim Bhaktamay

Labor (PW-3) who is mother of Rukmini Dorjee, is also adjacent and in fact

both the houses have common courtyard and she was also present at the

time of the occurrence and in fact tried to rescue victim Tulan Mahato

from the onslaught of the accused persons. There is no discrepancies in

the  versions  of  Tulan  Mahato  and  Bhaktamaya  Labor  to  doubt  their

versions, so I am of the mindful opinion that non-examination of Rukmini

Dorjee is not fatal for the prosecution case and as such in view of the

above  ratio  laid  down  by  the  Hon’ble  Supreme  Court  of  India,  non-

examination of Rukmini Dorjee has not corroded prosecution case.
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27. The Defence has also tried to demolish the prosecution case on the

point that the I/O has not seized the instrument of assault or the fencing

wall that PW-3 Bhaktamay Labor stated to have been broken to make a

safe passage for victim Tulan Mahato to go this home. It has established

in evidence that at first one of the accused had hit the head of victim

Tulan Mahato  with  a glass  bottle  and thereafter  all  the three accused

persons  had  dragged  him  out  of  the  house  of  Rukmini  Dorjee  and

assaulted him. In view of this impeccable evidence of assault by accused

to victims, can we afford to sacrifice the prosecution case at the alter of

defective investigation? 

28. The Hon’ble Supreme Court of India in Krishna Mochi and others

vs State of Bihar (2002) 6 SCC 81 has cautioned the Courts by laying

the following observation as to how to proceed with the cases of insincere

approach  of  prosecuting  agencies.  “31…..  It  is  most  unfortunate  that

expert  witnesses  and  the  investigating  agencies  and  other  agencies

which have an important role to lay are also not immune from decline of

values in public life. Their evidence sometimes becomes doubtful because

they do not act sincerely, take everything in a casual manner and are not

able to devote proper attention and time.”

 “32. Thus in criminal trial a prosecutor is faced with so many odds.

The Court while appreciating the evidence should not lose sight of these

realities of life and cannot afford to take an unrealistic approach by sitting

in an ivory tower… It is very easy to pass an order of acquittal on the

basis  of  minor  point  raised in the case  by a short  judgment so  as to

achieve  the  yardstick  of  disposal.  Some discrepancies  is  bound to  be

there in each and every case which should not weigh with the court so

long  it  materially  affect  the  prosecution  case.  In  case  discrepancies

pointed out are in the realm of pebbles, the court should tread upon it,

but if the same are boulders, the court should not make an attempt to

jump over the same. ….. Now the maxim “let hundred guilty persons be

acquitted but not a single innocent be convicted” is in practice, changing

the world over and courts have been compelled to accept that “society

suffers  by  wrong  convictions  and  it  equally  suffers  by  wrong
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acquittals……. So it is a solemn duty of the courts, within permissible limit

to  find the  truth.  It  means,  on  one hand no innocent  man should  be

punished but on the other hand to see no person committing an offence

should get scot free. If in spite of such effort suspicion is not dissolved, it

remains writ at large, benefit of doubt has to be credited to the accused.”

29. As regards how to deal with defective police investigation the law

propounded  by  the  Hon’ble  Supreme  Court  is  luminous.  In  Zahira

Habibullah  Sheikh  and  Anr  vs  State  of  Gujrat  and  Ors  (Best

Bakery  Case) published  in  AIR  2006  SC  1367,  the  Hon’ble  Supreme

Court  luculently  held  as  “38…  Doubts  are  raised  about  the  roles  of

investigating  agencies.  Consequences  of  defective  investigation  have

been elaborated in Dhanraj Singh @ Shera and Others vs State of Punjab

(2004  CrLJ  1801).  It  was   observed  as  follows  “5.  In  the  case  of  a

defective investigation the Court has to be circumspect in evaluating the

evidence. But it would not be right in acquitting an accused person solely

on account of the defect; to do so would tantamount to playing into the

hands  of  the  investigating  officer  if  the  investigation  is  designedly

defective.”

30. So, the Apex Court has cautioned the subordinate courts not to get

swayed by any sort of defectiveness in investigation or discrepancies until

and unless the discrepancies and defectiveness is so grave that despite

taking resort to the materials on record the suspicion on the prosecution

case does not get dissolved fully and only in those cases benefit of doubt

to be given to the accused. In the instant case, the investigating officer

should have seized the bottle and iron rod with which victim Tulan Mahato

was  hit  by  the  accused,  as  such,  I  am  inclined  not  to  give  undue

weightage to this defect in police investigation. 

31. The  omega  of  the  above  discussion,  is  that  victim  PW-2  Tulan

Mahato and PW-3 Bhaktamaya Labor have corroborated each other on

the point that it was the accused persons who had come inside the house

of Bhaktamaya’s daughter and assaulted Tulan Mahato with a bottle in

the  head  and  when  Bhaktamaya  Labor  had  come to  rescue  him,  the
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accused also assaulted her. So, I am of the irrefragable opinion that the

prosecution has able to bring home the charge under section 448/323/34

IPC against the accused persons and accordingly they stands convicted

under section 448/323/34 IPC

DISCUSSION ON RELEASE OF CONVICTS ON PROBATION:

32. Convicts assaulted victim Tulan Mahato when he was enjoying feast

in another person’s house and there was no provocation from his side.

Considering the nature and gravity of the offence, I am of the reasonable

opinion that granting of probation to the victim for such a grave act would

send a wrong message to the society at large. Hence, I am inclined not to

give the benefit of probation to them under section 4 of the Probation of

Offender’s Act, 1958.

SENTENCE HEARING:

33. Convicts  Sri  Sutu  Bhuyan,  Sri  Sanju  Bhuyan  and  Sri  Narayan

Bhuyan are heard on the point of sentence where they have stated that

they have their wives and small kids and that if they are sent to jail, their

family  will  be  destroyed.  So,  they  asks  for  forgiveness  from the  case

reiterating their innocence in this case.

34. I have given anxious consideration to the grounds on which they

beg leniency in their sentence and also heard Ld. Addl. P.P. as well as Ld.

Defence Counsel. Considering the gravity of the offence and other factual

circumstances regarding the offence as well as the socio-economic and

family background of the convicts, I hereby order the following sentence

for the convicts.

O R D E R

35. In view of the above discussion, I hereby convict Sri Sutu Bhuyan,

Sri Sanju Bhuyan and Sri Narayan Bhuyan under section 448/323/34 of

the Indian Penal Code. They are sentenced under section 448/34 of the

Indian Penal Code to undergo rigorous imprisonment for 6(six) months

Page 13 of 15



14

G.R. 13/2011

and to pay a fine of  Rs.  1,000/-  (Rupees one thousand only)  each,  in

default of  payment of fine they shall  suffer simple imprisonment for a

further period of 1(one) month. They are also sentenced under section

323/34 of the Indian Penal Code to undergo rigorous imprisonment for a

period of  6(six)  months and to pay a fine of  Rs.  1,000/-  (Rupees one

thousand only) each and in default of payment of fine they shall suffer

simple  imprisonment  for  a  further  period  of  6(six)  months.  Both  the

sentence  shall  run  concurrently.  The  period  of  detention  already

undergone by  the convicts  shall  be  set  off.  The amount  of  fine,  if  so

realised, from the convicts shall be paid in full to Victim Sri Tulan Mahato

and to Smti. Bhaktamaya Labor equally as compensation under section

357 Cr.P.C. 

36. Considering the facts and circumstances of this case the bail-bonds

of the accused persons are further extended for another six months from

today.

37. Convicts shall be taken into custody at once. Furnish a copy of the

judgment free of cost to convicts Sri Sutu Bhuyan, Sri Sanju Bhuyan and

Sri Narayan Bhuyan.

38. Given under my hand and the seal of this Court on this the 30 th day

of March, 2019.  

          (Shri Narayan Kuri)
 Chief Judicial Magistrate,   

                 Lakhimpur, North Lakhimpur
Dictated & corrected by me-  

  (Shri Narayan Kuri)  
 Chief Judicial Magistrate, 
Lakhimpur, North Lakhimpur

                                                Contd. ………….. Appendix
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A  P  P  E  N  D  I  X

WITNESSES FROM THE PROSECUTION SIDE

Smti. Radhika Mahato (PW-1)

Sri Tulan Mahato (PW-2)

Smti. Bhaktamaya Labor (PW-3)

Sri Bijoy Mahato (PW-4)

Dr. Lalit Kumar Baruah (PW-5)

Sri Sarbeswar Nath (PW-6)

PROSECUTION EXHIBITS

Medical Report (Ext-1)

Medical Report (Ext-2)

Sketch map (Ext-3)

Charge sheet (Ext-4)

WITNESSES FROM THE DEFENCE SIDE

Nil

DEFENCE EXHIBITS

Nil    

                             (Shri Narayan Kuri)
                           Chief Judicial Magistrate,

                               Lakhimpur, North Lakhimpur

Transcribed & typed by-

Sri Narayan Chetri, Stenographer
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